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Add On Wording

Standard Fire and Special Perils Insurance Policy
BAGI_SFSP201616: Non Vitiation Clause

Notwithstanding anything to the contrary contained in this Policy, as the various parties comprising the
Insured operate as separate and distinct entitles, the rights of each of the parties in all respects shall
{notwithstanding anything contained or implied herein to the contrary) be treated as though each of the
parties had separate policies for their respective rights and interests and the rights and indemnities of any
of the parties who are not guilty of any fraud, misrepresentation, non-disclosure or breach of condition or
warranty shall not be prejudiced or affected by any fraud, misrepresentation, non-disclosure or breach of

condition or warranty by any of the other parties comprising the Insured.

Nothing contained in this Endorsement shall be deemed to increase the Sum(s) Insured or Limit of
Indemnity stated in The Schedule.

Subject otherwise to the terms, exclusions, conditions and limitations of this Policy.




